[1.9 July, 2002] RAJYA SABHA

Consideration and passing of the following Bills as passed by the Lok
Sabha: -

The Insurance (Amendment) Bill, 2002.

The General Insurance Business (Nationalisation)
Amendment Bill, 2002.

Discussion on the Statutory Resolution seeking disapproval of the
Securitisation and Reconstruction of financial Assets and
Enforcement of Security Interest Ordinance, 2002 and consideration
and passing of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Bill, 2002, after it has
been passed by Lok Sabha.

Consideration and passing of the following Bills after they have
been passed by the Lok Sabha: -

The Negotiable Instruments (Amendment) Bill, 2002.

The Delhi Municipal Corporation (Validation of Electricity
Tax) Act and other Laws (Repeal) Bill, 2002.

The Off-shore.Areas Mineral (Development and Regulation)

Bill, 2001.
The Constitution Scheduled Caste Orders (Amendment)
Bill, 2001.

MATTERS RAISED WITH PERMISSION OF CHAIR REPORTED
CORRUPTION IN THE MINISTRY OF TRIBAL AFFAIRS

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Madam, with your permission, | would like to draw the attention of the
Government to a very disturbing news which has appeared in the 'Times of
India’ this morning. According to this news, the Intelligence Bureau conducted
an inquiry, at the behest of the Prime Minister's Office, to look into complaints
of corruption in a particular Ministry, in the Ministry of Tribal Affairs. This
newspaper report says that the IB has confirmed that bribes, in fact, were
taken by the functionaries of this Ministry in the process of releasing grants to
various NGOs. Madam, this is a very serious matter,
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and we request the hon. Prime Minister, since the report says that this inquiry
was conducted at the behest of the PMO, to make statement early in this
House as to what are the facts of the case.

Madam, there is another matter which | wish to raise. Last night,
some of us saw the hon. Minister of Parliamentary Affairs participating in a
television show, where he used words which | do believe are inappropriate
words to describe the process of election to the august Office of the President
of India and the Vice President of India. The hon. Minister said that he had
launched one satellite successfully into the orbit, and that he was going to
launch another satellite. Madam, we all know, satellites are controlled through
remote control. Does the Minister imply that these august Offices will be
controlled ...(Interruptions)...

SHRI SANGH PRIYA GAUTAM (Uttaranchal): Madam, | have a
procedural objection. He is raising two issues at the same time. He can raise
them separately. My objection is only procedural. ...(Interruptions)...

SHRI SURESH PACHOURI (Madhya Pradesh): Madam, he has
been permitted by the Chairman. ...(Interruptions)...

DR. MANMOHAN SINGH: Madam, | had sought the permission of
the Chair.

THE DEPUTY CHAIRMAN: Mr. Gautam, let me inform you that the
Chairman has given him the permission. The only thing that l.would like to say
is that, whenever such things are raised, the procedure is that the Minister is
given a chance to give his personal explanation. This is the procedure. But
you are talking about a wrong procedure. The procedure is, when something
is talked about a Minister or a Member, then, the opportunity is given to that
particular Minister or Member to come and give a personal explanation.

SHRI SANGH PRIYA GAUTAM: Madam, that was not my objection.
My point is, these are two separate issues.

THE DEPUTY CHAIRMAN: The Chairman has permitted him.

SHRI PRANAB MUKHERJEE (West Bengal): The Chairman has
given him the permission ...(Interruptions)...

THE DEPUTY CHAIRMAN: Now, when the Chairman has permitted
him.

3T I TR ATeARTT B SHBT Bl 312 T8 BIaT | ST Siai= ST |
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DR. MANMOHAN SINGH: Madam, | was saying that the words used
by the Minister -- that he had launched two satellites -- to describe the election
to the august office of the President and the Vice-President of India is an
insult to these high Offices. We all know that satellites are controlled through
remote control, and, this suggests, for example, the pernicious thought that
these Offices would also sought to be controlled through remote control.

St e AR} (UfREH deT) . ggaTe SU[HIURT He Il | A
qTHIed g St 7 i1 &1 Io[T &, 98 984 ©f 1R 991 8 | § w9 § f6 39
s feardt #arer 3 fory avE @t gigel T 81 2, el ot RUIE § fiR & IR |ifq
BT HR b IO AU B STETBIRAT BT FATOT PR H T N & |

IYFATART HEldT, § 9 9ed &I I faamr agd & s ey ¥
..(TAYT)....

SHRI BALBIR K. PUNJ (Uttar Pradesh): Madam, this is based on a
newspaper report.

sitafy aven Aresad . 7€, 7€, § 9oy B8 el § b Yol TR @ R $
IR TR TR, ART RITI 2 59 ey H , )T ORI R Afed & | ...(Faem). .. s9forg
H 39! GIRRRIT PR B § | 39 If3Y | 3779 JHY | ...(FEEH).... A9 3= I DI
JITQ | 3T 91 AT BT RUIS A JHIOI 8 © | SUGHIT HB /ST, ...(FTEH). ..

SHRI BALBIR K. PUNJ: Madam, the allegations are based on the
Times of India’ report.

sfafe wRen ARsaRt . WY 9 H T8 31 RET € P oY Il 9l B B |
(AU, STAUIRT HRIGAT, AT Ao BT IS 79 4 e 8, 39forv 3 59
S BT €T BT BRAT e § | ST IR H 5 IRE 0 H10R §IRT U Uoiiaist
2T o | 8§ 39 4 H e | daRifed darel fhar, S IRifed W2 BT STarg AR
H oI SN b [egdt TTerd o1, I8 H e STeR] & foy a1 I81 § | safeg #4350
wEIeY B U forar, iR g+ &1 [ifew fean, =it i &1 St eman f6 =8
Ry R B ) R ¥ R g0 a1 G S ) 1€ & 1 39 91e H, onEdt
R & a1e # g Arfad 81 71 {5 U o ot Y geofiaist Bl e faar s e & 5t
31fRRTed & T &1 SR G AR T AT ot ARt & S & forg & v W B,
feaRiat & Heamor & foU o PR IR 8,9 IR-IR 39 HATGRI P bR BIC 3B & (b
BH 3T T
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AT 1 #130 Sft  frer, 73 S 8 2 6 &R 9T 9 IS ek T @l e § S 8
ATADT <1, BAR U 4 AR eI & | AfehT 3R d i) Uap eTSe 9 S 7 ol &,
ITP] AR ARI BT S Sl 6, AT STBT JFET 1T Fye S 8 | 89N A1 e B8
% & 1% 89 aMedl & RUIS &1 gaTel < X2 © | 391y SUGHIIRT He a1, § HE1 arg]
..(FAIM).... I8 WX FITT BT HA! ST Bl STAT9 8 | A9 374 T 721 G991 U & , §
SO O} | 91 PR T g | WIS A9 AR 91 BT AT A1 § | SUGHIS HBledl, §
HEA1 AT 6 5 SMaRIT BT HATAT H SNl eierel It T8l 8, I ierel bl g1
S BT Y 3R 3T AT [ GRIRBR &7 A1fes &, S b o i &ifdd vet &, § 9wl §
o #3137 319 W 39 HaTed BT SId1d & $ IIRGR] el 7, A S 301 U8 |
SRIGT < 1 =R 3R 594 S aierell 81 7E 7, SHa! G 51 2 =nfey |

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT AND POVERTY ALLEVIATION (SHRI 0. RAJAGOPAL):
Madam, the point raised by the hon. Leader of the Opposition and also by the
hon. Member relates to a very serious issue. | will definitely bring this to the
notice of the Prime Minister, and a proper action will be taken.

Regarding the second point made by the hon. Leader of the
Opposition about some statement made by the Information and Broadcasting
Minister, | am informed that he is just now making a statement in the Lok
Sabha. After that he will come here and make his position clear.

37t St I (e er) | fied, Edl B RUIC o7 © ...(agm). ..
it g g wiaw . d=H, . (FauT)...

THE DEPUTY CHAIRMAN: | am not allowing you. Please sit down. |
have not permitted you. &e&| 3Fsr arm" «tcj w$$\ Mr. Arjun Singh wants to say
something. Just one minute, Mr. Pillai.

SHRI ARJUN SINGH (Madhya Pradesh): Madam, the issue raised by
the hon. Leader of the Opposition is serious by itself. But the fact that It relates
to the functioning of the Ministry of Tribal Affairs makes it all the more serious,
because the Tribals are the most oppressed people of this country. If this is
the state of affairs in that Ministry, the least that should be done is to allow a
special discussion on it. Of course, the hon. Parliamentary Affairs Minister
says that he will inform the Prime Minister and see what can be done. But we
want a special discussion on this issue so that Members here can bring out
many more things in regard to that. Then the Government can give an answer.
This is my request.

234



[19 July, 2002] RAJYA SABHA

THE DEPUTY CHAIRMAN: You can put this before the Chairman. If
he allows, you can have a discussion on it.

HARASSMENT OF INDIAN CITIZENS BY U.S. IMMIGRATION
AUTHORITIES

SHRI S. RAMACHANDRAN PILLAI (Kerala): Madam, with your
permission, | raise an important issue about the attitude of the US immigration
authorities and security personnel towards Indian citizens visiting the United
States. These authorities are treating Indian citizens as terrorists and are
trying to harass them. There are reports in today's press about the experience
of a Malayalam Actress called Samyukhta Varrha. She was visiting New York
with her father, mother and sister. They were detained by the' authorities for
interrogation for hours together. This is not an isolated incident. When
Somnath Chatterjee, the leader of the CPI(M) group in the Lok Sabha visited
the United States of America, he was detained by the immigration authorities,
and they asked him to sign in Bengali. Earlier, Kamal Hasan was detained, and
he was not allowed to visit another place. We are asking the American
Government to declare Pakistan as a terrorist State.- The United States of
America is treating the Indians as terrorists. So, | would request the
Government of India to take up this matter with the United States authorities
and try to take appropriate measures, upholding the dignity of the Indian
citizens.

THE DEPUTY CHAIRMAN: Mr. Premachandran, only one name is
being permitted. Mr. S. Ramachandran Pillai had sought the permission of the
Chairman for raising this issue, and he made his statement. Now, we have the
Minister for Parliamentary Affairs. He wants to give a personal explanation.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION TECHNOLOGY (SHRI PRAMOD MAHAJAN): Madam, | am
very sorry that when the Leader of the Opposition raised this matter, | was not
present in the House, because, today being a Friday, both the Ministers have
to submit the next week report to both the Houses, and | could not leave that
House on time. Secondly, | would like to say that | have the highest respect for
the Office of the President and Vice-President, and more respect even for Dr.
Manmohan Sirrghji. So, | am not going to argue on how | made a statement
and what statement | made. If a person like
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